| TEM NO 201 COURT NO. 14 SECTION 111

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
ClVIL APPEAL NO(s). 43 OF 2005

MS AIR LI QU DE NORTH I NDI A PVT. LTD Appel | ant (s)
VERSUS
COWNR. OF CENTRAL EXClI SE, JAIPUR - | Respondent (s)

(Wth appln(s) for stay and office report ))
(FOR FI NAL DI SPOSAL)

Date: 16/12/2010 Thi s Appeal was called on for hearing today.
CORAM :

HON BLE DR. JUSTI CE MJKUNDAKAM SHARNVA
HON BLE MR JUSTICE ANIL R DAVE

For Appell ant(s) M . V. Lakshm Kumar an, Adv.
M. Al ok Yadav, Adv.
M. Tarun Jai n, Adv.
M. Raj esh Kunmar, Adv.

For Respondent (s) M.R P.Bhatt, Sr.Adv.

Ms. Suni ta Rani Si ngh, Adv.
M . Raji v Nanda, Adv.

M . B. K. Prasad, Adv.

Ms Anil Katiyar, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

In terns of our earlier order dated 18.10.2010 to have
the matter notified on a non-m scel |l aneous day, be so listed in
the 2nd week of March, 2011.

( KUSUM SYAL) (RENU DI WAN)
SR P. A COURT MASTER



